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BANGALORE BENCH 	. 	. 
A 

p 
. 	 . 	Commercial Compiex(BDA) 

Indiranagar 
Dangalore - 560 038 

Dated : 9 MAR 1989 

APPLICATION NO (9 	1074 	 188(F) 

W.P.NO (s) 	. 	 1' 

pplican. () 

Stni P.N. Shinds 	 V/a 
To 

Shzi P.H. Shinde 
Assistant Enginesr (Trunks) 
Mange lore - 575 001 

Shri fl. Paghewendra Acher 
Advocet. 
I 074.1075, Bsnanhankari I Stage 
Srs.nivaeansgar II Rose 
Bangalore 560 050 

The censral Manager. -. 
Telecoemunjoetione 
Karnataka Circle' 
'Maruthi Coep]sx', 
No, 327,-V Main, Gandhinegar 
Bengalore 560 009 

Respondent (s) 

The General Manager, Telecom, KarnatakaCircis, 
Bangelore & another 

The Secretary 
Ministry of Communications 
Sanchsz Shaven 
No, 209  Mhoka Road. 
New Delhi 110 001 

5 	Shzi R.S. 1diarejsish 
Central Govt, Stng Counsel 
High Court Building 
Bangalors 560 001 

Subject' : SENDING COPIES OF ORDER rASSED BY THE BENCH 

Please find enclt,sed herewith a cpy of ORDER, i*q' 	*1JkOCR 
passed by tis Tribunal in the above said appl'ication( on - 6-3.89 

LW GL&qO 
REGISTRAR 

(JuDIcvL) 
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8ECR( THE CENTEAL ADf'lINISTRhTIIE TIU8UML 
8AMALORE BENCH, BANGILORE. 

DATED THIS THE SIXTH DAY or MARCH 1989. 

	

Presents Hon'ble Shri P.SRINIVASAN 	., MEMBER (A) 

AP.ICATLON N0.1074/88(F) 

P.H.Shinde, 
Assistant Engineer, 
(Trunks), 
tiangalore. 	 .. Applicant. 

vs. 	(Shri M.R.Achar •. Advocate) 

The General Manager, 
Telecom Circlø, 
Bangalore. 

The Secretary, 
Ministry of Communication, 

DockeTar Shavan, 
San8d M3r9, 
New Delhi. 

Respondents. 

(Shri p.s.Padmarajaiah.. Advocate) 
.. 

This applicaticn has come up today before this 

ibungl for Orders. Hon'blS øIer (A) made the following: 

ORDER 

In this application, the applicant who is workingae 

Assistant Engineer (Trunks) in the Telecom Department at Mangalar., 

complains that he was illegally denied the benetit 01 crossing the 

ED with effect from 1.5.1985. He has however, been allowed to , 

cross the LB with errect from 1.5.1986, i.e., one year after jt 

became due to him. 

2. 	Shri M.R .Achar, learned counsel app.aring for the 

applicant submitted that in deciding not to allow the applicant to 

. .2/— 



cross £6 from 1.5.1985, the Departmental Promotion Co.sittss(DPC) 

had taken into account adverse remarks recorded in his character 

roll for the financial year 1983-84 which were communicated to his 

long after the DPC not, Thus these remarks had been taken into 

account without giving his an opportunity tcjsaa a reprsearnttion 

against them and to this extent the decision to stop his at CB 

was illegal. 

Shri I.S.Padmaraj8iah, learned counsel for the 

reipondents, opposing the contention of Shri Achar, stated that 

though the adverse remarks for .1983-84 were communicated tc the 

applicant in 1986, his representation against .eaae had been 

duly considered and rejected c the authorities and therefore, the 

decision would have been the same even the DPC had met after the 

applicant'r representation against the adverse remarks hadbsen 

disposed of. Shri Padmarajsiah alaqiointed out that for 1984..85 
C14- 

the record of the applicant was not gckd1so the da6ie1on of the 

H 	DPC not to allow him to cross the £8 on 1.5.1985 wsmfectly 

jütLfisd. 

1 have gone through the records produced by the 

respondents* i find tM*the applicant was stopped at the £8 

on 1.5.1985 because his service record as on that date was 

not satisfactory. The defect pointed out by Shri Achar, i.e., 

that the adverse remarks for 1983-84 were taken into etcount 

even though they had not been communicated to the applicant dose 

not make such difference to this case because his record for the 

next year was also not satisfactory. I aust, therefore, uphold 
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referred to above which they have not dons so far. In order 

to enable them to do so, the letter dated 7.1.1986 issued by the 

Ministry of Communications which appears at Annexure F to the 

Application is set aside. This may be done as quickly as possible 

- 	in any case not later than 3 months from the dats of receipt 

r order. 

The application is disposed of an the above terms 
v'•s 

9 ving the parties to bear their own costs. 
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TRUE COPY 

bpury RGIsrFtAfl (JF)L.7T '3 I -, 

CE1ITaL DM1NISTP4ATIV TRIBUNAt, 


